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INTRODUCTION

I, the Chairman of Estimates Committee having been autho-
rised by the Committee to submit the Report on their behalf
present this 5th Report on Action Taken by Government on the
recommendations contained in the fifty-ninth Report of Estimates
Committee (7th Lok Sabha) on the Ministry of Shipping and
Transport, National Highways.

2. The fifty-ninth Report was presented to Lok Sabha on 22nd
Dec., 1983. Government furnished their replies indicating action
taken on the recommendations contained in that Report by 22nd
June, 1984. The replies were examined by the Study Group on
Action Taken Reports of Estimates Committee at their sitting held
on 17th July, 1985. The draft Report was adopted by the Com-
mittee on 22nd July, 1985.

3. The Report has been divided into the following Chapters.
(i) Report

(i) Recommendations that have been accepted by Govern-
ment,

(iii) Recommendatjons which the Committee do not desire to
pursue in view of Government’s replies.

(iv) Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee.

(v) Recommendations in respect of which replies of Gov-
ernment are awaited.

4. An analysis of action taken by Government on the recommen-
dations contained in the fifty-ninth Report of Estimates Committee
is given in Appendix. It would be observed therefrom that out of
26 recommendations made in the Report 20 recommendations i.e.
about 77 per cent have been accepted by Government and the Com-
mittee do not desire to pursue 2 recommendations i.e, about 8 per
cent in view of the Government replies. Replies of Government
in respect of 4 recommendations i.e. about 15 per cent have not
been accepted by the Committee.

NeEw DeLHi; CHINTAMANI PANIGRAHI,
July 29, 1985 Chairman,
Sravana 7, 1907 (Saka) Estimates Committee.

(vii)



CHAPTER I
REPORT

1.1 This Report, the Estimates Committee deals with action taken
by Government on recommendations contained in their 59th Report
(7th Lok Sabha) on the Ministry of Shipping & Transport (National

Highways) which was presented to Lok Sabha on 22nd Dzcember
1983.

1.2 Action taken notes have been received in respect of all the
26 recommendations contained in the Report.

1.3 Action taken notes on the recommendations of the Committee
have been categorised as follows: —

(i) Recommendations|observations which have been accepted
by Government—Chapter II.

SL Nos. 5 to 9, 10, 12, 13 to 17, 19 to 26.
(Total 20—Ch. II)

(i) Recommendations|observations which the Committee dc
not desire to pursue in view of Government replies:

Sl. Nos. 4, 18
(Total 2—Ch. III)

(iii) Recommendations|observations in respect of which Gov-

ernment’s replies have not been accepted by the Com-
mittee:

Sl. Nos. 1, 2, 3, 11 (Total 4, Ch. IV}

(iv) Recommendations|observations in respect of which replies
of Government are awaited:

(Nil—Ch. V)

1.4 The Committee will now deal with action taken by Govern-
ment on some of the recommendations.

Review of strength of Roads Wing
1.5 The Estimates Committee had, in paragraph 1.22 of their-

59th Report (7th Lok Sabha) observed that they had received a-
strong impression that together the agency charges payable fo the-
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Siate Governments and the expenditure on Roads Wing accounted
for a high rate of overhead expenses out of proportion to the cost
of National Highways Works. ‘They had therefore inter alia desired
that an independent review of the strength of the Roads Wing
should be made and economy effected consistent with the efficient
.administration of National Highways.

1.6 In paragraph 1.23 of the Report the Committee had felt that
there was an urgent need for a closer and comprehensive scrutiny
of the staff strength of the Roads Wing, particularly at senior levels,
by an outside body w.icn snould independently look into the need
for the number of posts at various levels keeping in view the
limited role and functions of the heads Wing. The Ministry of
Shipping and Transport have, in their reply to these recommenda-
tions, stated that, since the responsibility for review of staffing of
Govt. establishments with a view to securing economy has been
.assigned to the Ministry of Finance and Staff Inspection Unit cf
that Ministry is fully equipped to conduct such a study, entrusting
study of the Roads Wing to an outside body will not be justified
nor consistent with the provisions of the Allocations of Business
Rules.

1.7 In Para 1.24 of the Report, the Committee had recommended
that some norms should be evolved to regulate the strength of offi-
cers at different levels in the Roads Wing from time to time depend-
ing upon the work-load. In reply, the Ministry have stated that
the role of the Roads Wing “is mainly confined to planning, moni-
toring, financing and acting as a repository of technical-know so far
as National Highways are concerned. It is (therefore) not possible
to lay down any such norms for a design and consultants’ organisa-
tion like the Roads Wing.” The Ministry have further stated that
the last Cadre Review was undertaken in 1981 and that (at the
time of the next review) “the total workload being handled in the
Roads Wing will be projected and it will form the basis of fixing
the strength of the Roads Wing for the next 3-4 years”. In the
circumstances, the Ministry feels, “no further exercise seems necces-
sary at this stage.” A

1.8. The Committee are surprised how, in the absence of any
work norms having been prescribed for officers at différent levels, it
was possible to determine the strength of officers at the time of the
last Cadre Review of the Roads Wing held in 1981. At best, it would
fiave been on an ad hoc besis. No wonder, there is proliteration of
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officers in the Roads Wing. The Committee f¢re_l,that m order to
detdrmine the strength of officers at different levels-in the Roads Wing
of the Ministry some broad criteria would have to be evolved, These
criteria could be comparable to organisations having similar roles
‘and functions at the Central level. Since they were not sure whether
the Staff Inspection Unit of the Minist.y of Finance had the necessary
expertise in making assessment of the staff strength in govermment
organisation like Roads Wing whose functions are admittedly incapa-
ble of quantification, they had. as an alternative, suggested review
of staff strength by an independent outside body with a view to
bringing in expertise in work-study and system analysis available out-
‘side the Government for this purpose so that some scientific or logic
based norms could be laid down. The Committee Teiterate that suit-
able result oriented and logic based firm criteria for determining
strength. of staff and officers at different levels in organisations with
limited functions as the Roads Wing should be evolved within Six
months by the Staff Inspection Unit of the Ministry of Finance, if
‘necessary, in consultation with independent expert agencies outside
Government and thereafter the <taff strength of the Roads Wing
should be reviewed in the light of the criteria so evolved.

Criterig for declaration as National Highways

19 In paragraph 3.16 of the Report, the Committee had recom-
mended that the criteria for declaring rpads as National Highways
must be changed or ways and means should be found to develop
such roads (roads with high density of traffic especially feeder
roads) up to the National Highways standard.

110 The Ministry of Shipping & Transport have in reply stated
as follows:—

“The criteria being adopted for declaration of National High-
ways do not directly take into account the traffic intensity
but, indirectly they do take into account the traffic needs.
As per one of the criteria which states that the road
should connect places of tourist importance, industrial
complexes and maijor ports, it follows that these com-
plexes will generate heavy traffic on roads passing in
those areas and therefore the roads need consideration
for declaration as National Highway. In isolation, the
density of traffic for classification as National Highway
cannot be cansidered as this criteria may apply only to
a particular State and not to other States where such
roads pass through but may have less traffic. For such
roads, the States are develoving them as State Highways
from their own resources, which are having more or less
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the same  Standards and Specifications as of Natienal
Highwaya”

111, The Committee arc not convinced with the arguments ad-
vanced by the Ministry for not accepting the recommendation. They
still feel that, apart from other considerations, another consideration
for declaration of a road as National Highways should be that the
road is taking high density of traffic. In reiterating this recommenda-
tion, the Committee are only echoing the view of the representative
of the Central Road Research Institute presented before the Commit-
tee that the density of traffic ought to be the basis of classification of
roads which incidentally, according to them, was the basis adopted
in other parts of the world.

Implementation of recommendations

112, The Committce would like to emphasise that they attach
greatest importance to the implementation of the recommendations
accepted by Government. They would therefore urge that Govern-
ment should ensure expeditious implementation of the recommenda-
tion of the Committee accepted by them. In case it is not possible
to implement any recommendation in letter and spirit for any reason,

the matter should be reported to the Committee in time with reasons
for non-impiementation,



CHAPTER I -

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation (Serial No 5, Para 2.11)

2.11 The Committee find that during the Fifth Plan period and
‘the subsequent two years (1974-75 to 1979-80), there has been size-
able shortfalls in the achievements of physical targets in respect of
various schemes relating to National Highways. The Committee take
a serious view of this lapse. Among the reasons cited are inadequate
survey and investigation before undertaking certain bridge works,
fixation of targets being on the higher side and the system of report-
ing achievements wherein efforts put-in in respect of works not fully
completed do not get reflected. These are administrative lapses
which could have been remedied in time to project a better picture of
performance during the period.

Reply of the Government

Kind observations made by the Estimates Committee have been
noted.

Lack of adequate financial allocation over the years, resulting
from the severe oil crisis of 1973, due to which many works had to
be slowed down, has been the main reason for non-achievement of
the targets. Other important factors contributing to the shortfall in

target as well as action taken to overcome the same are described
below: —

‘(a) Difficulty in land acquisiton

Earller estimates for land acquisition and construction were used
to be sanctioned together. In such cases, delays in -acquisition of
lands had up set the construction porgramme resulting in time and
cost over runs. It has now been decided that wherever land acquisi-
tion is Involved for a construction project, only the land acquisition
estimate will be sanctioned in the first instance. Estimates for con-
struction work will be sanctioned after land has been acquired.

(b) Contractual, labour and material difficulties and some-
times natural calamities like floods, storms etc. The or-
ganisation can have little control over thése factors.

5 —



(c)

6
Non-availability of bitumcn, cement and steel in time. In-
structions have been issued for procurement of materials

in time to expedite progress.

(d) Progress of incomplete works not being reflected in the

(e)

achievement report. Targets are normally fixed a year in
advance for completed items of work. While assessing
the achievement, there is no way to account for the work
which remained under various stages of progress during
the year, This is letter explained by an illustrative exam-
ple. Suppose a road improvement work has been sanction-
ed for a length of 50 kms. Work is then awarded to severai
contractors dividing the total length into several stretches.
At the beginning of the year, it may be assessed that 20
kms, length of the road would get completed in all res-
pects. Work proceeds in various sections at different
stages of construction. For instance, somewhere the earth
work may be in progress, somewhere sub-base work may
be in progress, somewhere water-bound macadam work
may be in progress and somewhere the bituminous work
may be in progress. During construction, however, some hot-
tleneck may crop up in any item of work. .If such a bot-
tleneck comes up in the work of top layers, i.e., bitumin-
ous work due to difficulties in procurement of bitumen
or any break-down in the plants and machinery or due to
any contractual problem, the whole of 20 kms. targeted
would not get fully completed whereas work at the same
time will go on progressing in lower layers in other stret-
ches. This will result in a shortfall in achievement of
target for completed items and the efforts put in other
stretches in progress will not get reflected. Similar diffi-
culties may be in respect of bridge works also. Actlon is
now being taken to fix up targets taking such factors also
into account to make them more realistic.

Inadequate survey and investigation in case of bridge
works. Now a practice has been introduced to sanction
survey and investigation estimate first. Bridge projects
are sanctioned only after proper survey and investiga-
tions have been done. This will eliminate to a large ex-
tent the problems confronted during foundation stage of
bridges.
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With the above measures, it is hoped that more realistic targets:
will be fixed to project a better picture of performance.

[Ministry of Shipping and Transport O.M. No. RW/NH.III/
Coord/131/83 dated 22 June, 1984].

Recommendation (Sl. No. 6, Para 2.12)

2.12 The Committee have also been informed that escalation in
prices of materials rendered achievements of targets within the alloi-
ment of funds impracticable. The Committee appreciate the posi-
tion but are unable to understand why at the time of Annusal Plan
discussions adequate funds to realise the plan targets having regard
to price inflation could not be ensured or if there was financial cons-
traints why targets were not revised. The Committee expect that
the Ministry would in future take care in this regard and present a
true picture in order to enable proper evaluation of the efficiency of
the organisation.

Reply of the Government

The Ministry have been consistently in the past assessing the
minimum requirements of funds for National Highways in the
Annual Plan to fulfil the targets. They have pressed the Planning
Commission for adequate allotment during the Annual Plan discus-
sions but funds actually allotted have been considerably less than
the requirernents. They will continue to press their demand in
future {ully backed up by adequate material to prove the inadequa-
cies of finances allotted for National Highways. The Planning Com-
mission, however, have expressed that Annual Plan outlays are
decided on the basis of resources in sight, claims of the priority
sectors such as power and irrigation and inter se priority of the-
various programmes and consequently, it is not always possible to
provide adequate funds for all programmes.

Targets are fixed a year in advance at the time of preparation of
perforrmaance budget. Such targets are fixed on the basis of likely
allocations. Final allocations are made during the year which are
always considerably less than the projected requirements. This
resuits in a shortfall of achievements of targets. It is a fact that the
targets are not further revised on the basis of financial constraints
during the year as there was no such system or occasion to do so.
However, now the targets fixed earlier will be reviewed and revised
during the year on the basis of allocations finally made.

[Ministry of Shipping and Transport O.M. No. RW/NH.III/
Coord|131|83 dated the 22nd June, 1984].-
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Recommendation (SL. No. 7, Para 5.13)

213 During the first three years of the Sixth Plan period
also the Committee find that though the financial allotments have
been utilised in full, there have been sizeable shortfalls in the annual
targets relating to almost all principal schemes of National High-
ways. The representative of the Ministry of Shipping and Trans-
port admitted during evidence that “there has been failure” and
assured the Committee that “this year and in the subsequent year the
position will be much better.” The Committee emphasise the need for
stricter monitoring of the control over the execution of works by the
Roads Wing of the Ministry of Shipping and Transport to see that the
annual targets fixed with reference to financial allotments are
achieved and the projects are not delayed leading to escalation in
-cost and denial of timely facilities, They hope that in the remain-
ing years of the Sixth Five Year Plan period, the Ministry will be
able to achieve the targets laid down for the Plan period.

Reply of the Government
Kind suggestions of the Estimates Committee have been noted.

Shortfalls are attributable to difficulties in land acquisition or
‘non-availability of bitumen, steel and cement of requisite quality
‘during the period, Labour problems, contractual complications
leading to arbitration, court cases or stay orders, sometime abandon-
ing mid-way the works under execution by the contractors neces-
sitating fresh contracts to be fixed up for completion of the work,
difficult and unexpected foundation probicnis encountered with
during construction of bridge works and unprecedented floods dis-
vupting works during execution, etc. Shortfall is also due to pro-
gress on incomplete works not being reflected in the achievement.
For this reason also, though financial allotments have been utilised
in full, there have been shortfalls in annual target as the financial
in-puts were utilised in pushing up other phases of the work under
progress.

The Min'stry is seized of the need for stricter monitoring of the
control over the execution of works and is also introducing the prac-
tice of revising annual targets with reference to actual financial
allotment made during the year. With a view to exercising stricter
monitoring, row the critical work-wise review of works with the
‘States is being carried out twice a year, problems and bottlenecks
are identified and steps are taken fer removal of the same to the
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extent possible. As a result of such critical work-wise reviews the
target and likely achievement during the period 1983-84 are given

below:—

SL Principal Scheme "
No. .___1_98_3_84____
Target Likely
achieve-
ment
1 Construction of missing links bye-passes and diversions (kms) 18 18
2 Improvement to low-grade sections (kms) . . . 5 %
3 Widening and strengthening single-lane to two-lanes (kms) 400 500
4 Widening to two-lanes without strengthening . . . 500 600
5 Strengthening weak double sections (kms) . . . . 350 500
6 Construction of missing mjor bﬂdges/submcrsxblc major bri
weak and narrow bridges (Nos.) J § dgcs/ 23 18
7 Construction of minor budges (Nos.) . . . . 100 91

It will thus be seen that achievement in respect of all the road
items has exceeded the target. There has been some shortfall in
bridge items due to limited working period according to the climatic
conditions. It is hoped that during the next year also the achiev-
ment will not fall below the targets and there may be still better
achievement.

[Ministry of Shipping and Transport O.M. No. RW/NH.III/
Coord/131/83 dated 22 June, 19841.

Recommendation (Sl. No. 8 Para 2.14)

2.14 The Committee understand that an investment of Rs. 2,700
crores at 1981 price would be needed for removing the deficiencies in
the National Highways system. Though the Ministry proposed an
outlay of Rs. 935 crores for the Sixth Plan, the Planning Commis-
sion could allocate only Rs. 660 crores. However, the actual allot-
ment during the first four years of the Plan was orly Rs. 438 crores
as against the pro rate allocation of Rs. 528 crores. According to
the Ministry, only 50 per cent of the projects included in the Plan
would be actually taken up for execution within the allotments in
view of the increasing costs. The position thus is obviously un-
satisf ctory. The Committee are of the view that once the need is

1896 LS—2
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identified taking an overall view of the economy and projects are in-
cluded in the Plan, money has to be found to carry them out. Else
there could be imbalances in the economv and the Plan will cease
to have real purpose. The Committee have later in this Report
pointed out how the national highways have not developed fast since
independence, despite the need. What is worse is that the present
system inadequate as it may seem, suffers from many deficiencies.
There must after all be a perspective plan for National Highway
development as an essential infrastructure in a country of this size
and nature and it must be put through. A critical examination of
the posmon by the Ministry and the Planning Commission in the
light of this is necessary for appropriate corrective steps in future.
The Committee would await the result of the examination.
Reply of the Government

Before the formulation of Five Year Plan, the Roads Wing of the
Ministry carries out an exercise to identify the deficiencies existing
on the National Highway system. These deficiencies are then pro-
jected to the Working Group on roads which is constituted by the
Planning Commission. Keeping in view the requirements, this
Working Group recommends outlays for carrying out developmen-
tal works on the National Highways. Planning Commission affer
assessing the requirements of funds from various Ministries, decides
the outlays for individual sector in consultation with the Ministry
of Finance. After the outlays are made known, the Roads Wing
draws up a Five Year Plan for the development and improvement
~f National Highways existing at that time keeping in view the
inter se priority of individual schemes. After the Five Year Plan
is formulated, various Annual Plans are then drawn up keeping in
view the outlays made available by the Planning Commission on
year to year basis.

The matter regarding the inadequate allocations made available
to the Roads Wing for taking up the developmental works on the
National Highways during the Sixth Five Year Plan was referred
to the Planning Commission who have now indicated that—

“As the Ministry are aware, annual Plan outlays are decided
on the basis of resources in-sight, claims of the priority
sectors and inter-se priority of the various programmes.
Consequently it is not always possible to provide funds
for all the programmes”.

The Planning Commission have recently constituted a Working
Group on roads for the Seventh Five Year Plan (1985—90) under the
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Chairmanship of the Secretary, Transport. Among the terms of
reference of the Working Group, one of the items is to reivew the
progress in the development of road net work in the Central and
State Sectors during the Sixth Plan with reference to the relevant
target and indicate significant deviations together with suitable
remedial measures and to identify the deficiencies in the roads
systems, having regard to the density of traffic, considerations of
cost and safety, backwardness of area, integration of the remote
area with the rest of the country and formulate a programme for
each year of the Seventh Five Year Plan (1985—90) indicating the
detailed physical targets and financial outlays required.

The Working Group on Roads has gone into all these details and
the Ministry expect substantial outlay in the Seventh Five Year
Plan. i

[Ministry of Shipping and Transport O.M. No. RW/NH.
I1T/Coord/131/83 dated the 22 June 1984]

Recommendations (Sl. No. 9, Para 3.14)

The total length of the National Highways in the country
in 1947 was 21,440 kilometres. Today.the total length is only 31,358
kilometres. This shows that during the last 36 years only 9918 kilo-
metres of roads were declared as National Highways. The Commit-
tee have been informed that the Ministry had planned for declaring
certain roads as National Highways bringing the total length to
51,200 kms. but could not go ahead with it, as even the existing
National Highways could not be developed and maintained within
the financial resources available. The Committee wish to emphasise
in this connection that out plans ought to be need based and resources
fnust be found to meet the need at the same time ensuring that
optimum use of the resources are made by the executing authorities.
The Committee have earlier in this Report called for an examination
of this question in depth.

Reply of the Government

The target of bringing the total length of 51,200 kms of roads
as National Highways was in fact recommended by the Chief Engi-
neers in the 20 years Road Degyelopment Plan (1961—81) Document
and not by the Government of India. On the very first page of the
report, it has been mentioned that this report is published for general
information and the Government of India are not committed to
the views expressed in the report. The declaration of a road as a
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National Highway depends upon the availability of financial re
sources since once a road is declared as a National Highway, the

Government of India, from that day, assumes full responsibility
for its development and maintenance.

Under the meagre allocations made available for the develop-
ment and expansion of National Highway system in the country,
even the existing National Highways could not be developed to
proper Standards and specifications and as such only 9,918 kms of
roads could be added to the National Highway system during the
last thirty six years. The Ministry is alive to the situation and has
been constantly making efforts with the Planning Commission and
the Ministry of Finance for more allocation of funds for National
Highways during their Annual Plan discussions.

[Ministry of Shipping and Transport O.M. No. RW/NH.
I11/Coord/131/83 dated the 22 June 1984]

Recommendation (Sl. No. 10, Para 3.15)

The Committee note that since the commencement of the
Sixth Five Year Plan in 1980, the Ministry of Shipping and Trans-
port received as many as 107 proposals from the State Governments
for the declaration of various roads as National Highways but only
7 routes of a total length of 2335 kms., mostly in the North-eastern
region could be declared as National Highways. The Committee
have been told that although Rs. 50 crores were earmarked in the
Sixth Five Year Plan for the new National Highways, during the
first three years of the plan only Rs. 7.16 crores were allocated for
the purpose against which the.expenditure of Rs. 6.31 crores had
been incurred. The representative of the Ministry stated before the
Committee that about Rs. 257 crores will be needed for bringing
these roads upte National Highway standard. In view of the special
need of the region the Committee wish to emphasise that the new
routes should be developed soon and the resources therefor should
be found somehow.

Reply of the Govérnment

Development and improvement of National- Highways in the
country, for which Government of India is responsible, depends
primarily upon the availability of cial resources. While pro-
jecting the Ministry’s demands in their Annual Plan to the Planning
Commissior, various requirements for all the National Highways in
the country which, inter-alia, depends upon the traffic needs, environ-
mental conditions, strategic needs, special needs of the region etc. are
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kept in view. But, we have been getting lower allocations from the
Planning Commission and the Ministry of Finance. In view of this,
it is not possible to allot more funds for the development of newly
added National Highways in the North Eastern region, otherwise the

existing National Highways in other regions which are carrying very
heavy traffic will starve.

‘The Ministry is alive to the situation and have been making
constant efforts with the Planning Commission and the Ministry of
Finance to get more funds for executing the improvement works on
all National Highways. If more funds are made available to the

Ministry, more allocations will be made available to these National
Highways.

4 '
[Ministry of Shipping and Transport O.M. No. RW/NH.
1II/Coord/131/83 dated the 22 June 1984]

Recommendation (Sl. No. 12, Para 4.24)

Under the present system of execution of National Highways
works through the agency of State Governments, Union Territory
Administration, there is substantial time and cost overrun and the
expenditure has been largely in excess of the sanctioned estimates
of individual works and overall always in excess of the amount
voted by Parliament. In the process the agents have nothing to
lose but they gain by way of higher agency charges at the rate of
10 per cent of actual expenditure. The financial control is evidently
lax and general impression is one of lack of proper accountabi-
lity. This had naturally led to the appointment of a committee
under the Chairmanship of Shri B. B. Vohra “to review the ageney
system for National Highways.” The Committee would await the

action taken on the report of the committee submitted to Govern-
ment in September, 1983.

Reply of the Government

The Committee on Agency System for National Highways have
already submitted their Report to the Government of Indie and
they have since accepted the recommendations of the Committee.
In order to implement the recommendations of the Committee, ac-
tion is required te be taken by the State Governments as well as
this Ministry in consultation with other Departments like Planning
Commission, Ministries of Finance, Law etc. The State Govern-
ments have already been requested to take necessary action on the
recommendations concerning them. Action has also been taken on
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a number of recommendations concerning this Ministry, A state-

ment showing the recommendations and the action taken is at-
tached.

[Ministry of Shipping and Transport O.M. No. RW/NH.III/
Coord|131/83 dated 22nd June, 1984].

SUMMARY OF THE RECOMMENDATIONS OF THE REPORT OF
THE COMMITTEE ON AGENCY SYSTEM FOR NATIONAL
HIGHWAYS & ACTION TAKEN

1. The Ministry should define the precise scope of survey and
investigations for each road or bridge project and insist that they
are carried out to its satisfaction before it issues the relevant sanc-
tion. In case where a State does not have the requisite expertise
to carry out such investigations, the Ministry should at its discre-
tion get them carried out through any other suitable Agency.

Action Taken

Necessary instructions to this effect have been issued to all State -
Government (Departments dealing with National Highways)
-vide letter No. RW|NH. III|P!2|84 dated the 3rd May, 1984.

2. The State PWDs should have specialised and experienced
staff for survey and investigation of projects and the preparation
of project estimates, particularly when the Ministry is allowing 1
per cent of the project cost for this purpose. Unless this is done,
accurate and realistic estimates cannot be ensured.

Action taken

State Governments/Union Territories Administration have been
requested to take necessary action vide letter No. RW|NH. III|
Coord|1/84 dated the 5th January, 1984.

3. The Ministry of Agriculture may be approached to make an
urgent review of the provisions of the Land Acquisition Act and

bring suitable amendments so that inordinate delay in land acqui-
sition is eliminated.

Action Taken

The matter is being processed for approaching the Agriculture
Ministry (Department of Rural Development).

4. Sanction of work should be given only after complete acqui-
sition of land has taken place over at least such a section as after
completion of work would make it possible for use by traffic. This



15

can be achieved by separate Land Acquisition bstimates to be pre-.

pared and sanctioned well 1n advance or tne estimates 1or the work
component.

Action Taken

The State Governments|Union ‘Lerritories have already been
requested 10 prepane separate land acquisition estimates Ior sanc-
uon or this Munistry’s for all such projects wnich are expected to be

taken up 1n tne near future (letter No. KW NH. 1i1;Coord|37/d4
uated the 5th April, 1984).

5. In order to cut down delays, it would be advisable that tenders
are called only by the Authority competent to accept them and
not at any lower level.

Action Taken

State Governments|Union Territory Administrations have been

requested to take necessary action (vide letter No. RW|NH. III|
Coord|1/84 dated the 5th January, 1984.)

6. Drastic cuts in the allocations made by the Planning Commis-
sion have given a serious blow to the tempo of work. In order to
overcome this set-back, the allocations made by the Planning Com-
mission for on-going works on National Highways during any year
of Plan period must be fully honoured not only in monetary but in

real terms in order to permit realistic Planning and execution of
the works.

Action Taken

The matter was taken up with the Planning Commission, and
they have informed that while they fully recognise the need to pro-
vide the required funds for on-going works of National Highways.
year to year allocation of funds have to be made on the basis of
the actual resources in sight and the competing claims of other
sectors of development (F. No. RW|PL-30(57) |84).

7. The arrangements for monitoring of National Highway works
both at the Centre and in the States are inadequate and should be
suitably improved. Every State should set up an adequately
staffed Cell which should be exclusively responsible for monitoring
the progress of all National Highway works and to supply relevant

information to the Ministry on a regular basis. The arrange:hents

in the Ministry should be strengthened: by making greater use of
the 9 Regional Offices.
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Action Taken

States|Union Territories have already been requested to set up
Monitoring Cells|improve the working of existing Cells. States
having small quantum of work have been requested to nominate a
Senior Officer to look after monitoring. An Executive Engineer
has also been posted in each Regional Office to look after monitor-
ing work (letter No. RW|NH. III|Coord|28|84 dated the 19th April,
1584).

8. It is necessary that time targets for each work are fixed realisti-
cally, preferably in consultation with the State Chief Eng.nee.s.
The ad hoc manner in which the targets are prescribed by the
Ministry while issuing sanctions without adequate appreciation of
the magnitude and complexity of a particular job should be dis-
continued. '

Action Taken
Necessary action has already been initiated.

9. The responsibility for substandard work must rest squarely
with the Agency, i.e., the State Government. Any defect arising
out of such works must be rectified by the concerned State Gov-
ernment at its own cost. The Ministry should invariably obtain
completion drawings and a clear certificate from the concerned
State Highway Authority that the project has been completed ac-
cording to the prescribed specifications and approved designs.

Action Taken

This will necessitate amendment of the National Highway Act,
1956 and the matter needs consultation with Law Ministry and
CAG. This consultation is already in hand.

10. The pilferage of cement, steel and bitumen should be effec-
tively tackled since it leads to sub-standard work.

Action Taken

The State Governments have been requested to take effective
measures to prevent pilferage of the scarce materials so as to have
the desired quality of work (letter No. RW|NH III|Coord|31|84.)

" 11. The States should submit revised estimates without any de-
lay. For this purpose, deficiencies in their organisations should be
plugged. The Monitoring Cell of the Roads Wing should identify
and pursue cases where revised estimates are called for.
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Action Taken

The State Governments have been requested to make up the
deficiencies in their organisation as recommended by the Com-
mittee and informed that funds for works where RE is awaited will
be withheld (No. RW|NH. III|Coord|38/84 dated the 5th April, 1984.)

12. The State Chief Engineer should take prior approval of the
Ministry before permitting changes in the sanctiored estimates, in
terms of scope of the project or specifications and design.

Action Taken

The States have been requeéted to keep this recommendation in
view failing which the increase in the cost due to change in scope
shall be debited to the State Funds and State shall be responsible
for sub-standard work due to change in scope of work without ap-
proval (No. RW|NH. 1II|Coord|32|84 ‘dated the 19th May, 1984).

13. If expenditure is incurred without obtaining the revised ap-
proval of the Ministry to revised estimates, such expenditure should
not be accepted by the Ministry and should be charged to the
State,

Action Taken

A number of instructions already issued. It is now proposed to
amend the National Highway Rule.

14. Those States which have not set up exclusive Organisation
for National Highway works, Cell at the Headquarters of the Chief
Engineers for dealing with matters relating to monitoring, material
management, R&D, Traffic Engineering, quality control, etc. should
fall in line without further delay.

Action Taken

The State Governments have already been requested to consider
the desirability of setting up of Traffic Enginecring Cell, & Cells,
Monitoring and Management Cells out of CRF(A) Account in case
frec balance is available or out of State Plan resources vide letter
(No. RWINTI. ITI/Coord|33|84 dated the 5th May, 1984.)

15. Since frequent transfers of the Chief Engineers and other
key State Officers incharge of National Highway works have had a
very adverse effect on the progress of projects, such officers should

be given fixed tenure for reasonable length and are not transferred
too frequently.
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Action Taken

State Governments have been requested to implement this re-

commendation of Committee vide (letter No. RW|NH. III|Coord|1|
84 dated the 5th January, 1984.)

16. For works costing less than Rs. 10 lakhs, the States should
prepare a detailed estimate and forward only that abstract indicat-
ing various quantities, rates and amounts to the Ministry for ad-
ministrative approval. The Administrative approval should be
issued subject to the condition that the Chief Engineer should ac-
cord technical sanction within 3 months of administrative approval
and actual work must start within another 6 months of the issue
of the technical sanction. Failure to abide by these limits should
result in automatic cancellation of the administrative approval.

Agtion Taken

The State Governments and R.Os informed accordingly wvide
letter (No. RW|NH. III|Coord|34|84 dated the 24th March, 84.)

17. At present revised estimates, for which work has not yet
started, are not permitted to be exceeded to the extent of 15 per
cent as allowed in the case of original estimates. This restriction

is illogical and should be withdrawn in the interest of expeditious
execution,

Action Taken
File referred to Finance Division. Their reaction is awaited.

18. The present system of letting cut contracts for National
Highway works by splitting up the work horizontally favours shall
contractors who do not possess requisite expertise, finance or equip-
ment to carry out the works of the desired quality. Deliberate steps
need to be taken to encourage the emergence of well qualified con-
tracting firms or cooperatives of small contractors who have the
capacity for carrying out quality work on the requisite scale,

Action Taken
State Governments have been requested to implement this re-

commendation vid letter No. RW|NH. II|Coord|184 dated the
5th January, 1984, ‘

19, Th.ere should be a system for the classification of contrac-
tors for jobs of various sizes taking into cognisance the total work
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load which he can handle at a given time, employment of qualified
engineers, etc.

Action Taken

State Governments have been requested to implement this re-
commendation vide letter No. RW|NH. III|Coord|1|84 dated the
5th January, 1984. :

20. There should be a system for the pre-qualification of ten-
derers for works costing more than Rs. 50 lakhs ‘and of intricate
nature. The practice followed by CPWD in keeping a yearly re-
card of performance of each contractor should be followed for
National Highway works.

Action Taken

State Governments have been requested to implement this re-
commendation vide letter No. RW|NH. III|Coord|1|84 dated the
5th January, 1984.

21. Banks should recognise road construction as an Industry and
should provide loans to contractors at reasonable lending rates.

Action Taken

The Department of Economic Affairs (Banking Division) have
been addressed in the matter vide letter No. NH. III|P|5[84 dated
the 21st March, 1984. Their reaction is still awaited.

22. Immediate steps should be taken to expedite the adoption of
a model contract document for National Highways.

Action Taken
The Model Contract Document is under preparation by them.

23. National Highways should be accorded the same priority as
Power and Irrigation for allocation of cement.

Action Taken

The matter has been taken up with the Planning Commission.

24. Immediate steps should be taken to increase the indigenous
production of Portland cement and improve its quality, failing
which allocation of suitable quantities of imported Portland cement
may be made for the road sector.
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Action Taken
The matter has been taken up with the Ministry of Industry.

25. The revised procedure for release of funds to the States on a
juarterly basis far “payment for services rendered” should be
adopted so as to bring about greater financial discipline.

Action Taken

The file had been referred and the CGA for indicating the ac-

counting procedure. A reply has just been received and it is being
sent to CAG for his approval.

26. The Ministry might also explore the possibilities in consulta-
tion with the Law Ministry to modify National Highway Rules to
provide for the withholding of payments in regard to estimates
where an unauthorised excess of expenditure has been incurred
without the approval of the Government of India.

Action Taken

This has been taken up with Law Ministry but may take some
time. FRRAE.

27. The State Governments may also introduce the Letter «cf
Credit System in addition to the adoption of the revised procedure.

Action Taken
States already addressed.

28. The detailed accounting procedure to be formulated for the
“revised” procedure should take care of re-appropriation of funds
from one work to the other depending upon the progress of works

as well as the inter-state adjustments of National Highway alloca-
tions.

! Action Taken
The file had been referred to the CGA for indicating the ac-

counting procedure. A reply has just been received and it is being
sent to CAG for his approval.

29. The present proyision under which the sanction for work
automatically lapse if it does not get operative by the State for 5
years, should be modified to reduce this period to two years as a
S-year period is much too long.
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Action Taken

Action already taken and Union Territories informed about re-
duction in lapsing period from 5 to 2 years vide letter No. NH. III|
P|9/84 dated the 19th April, 1984.

30. No increase in the Agency charges is called for.
Action Taken

No specified action on this recommendation is called for at this
stage. However, this recommendation has been noted.

31. The Committee has noted that the funds for maintenance of
National Highways are extremely inadequate and the maintenance
operations are handled in an insufficient and outmoded manner.

Action Taken

The matter has been taken up with the Finance Division.

32. While maintenance funds for repairs of flood damage should
be provided for separately on the natural cause basis, funds for
normal and periodic repairs should be provided in full according to
the prescribed norms.

Action Taken

The matter has been taken up with the Finance Division.

33. In order to make optimum use of available resources, modern
techniques of maintenance should be adopted.

Act’on Taken

The State Governments|Union Territories have already been
requested to take necessary action (No. RW|NH. III!Coord|1|84
dated the 5th January, 1984).

34. While noting that the existing National Highways Systein
was grossly inadequate to meet even the existing demands of traffic.
the Committee has recommended that the existing deficiencies
should be rectified and a planned expansion of the System should
be undertaken to.meet the demands of the future. For this purpose, it
is essential to formulate a well thought of programme for meeting the
future requirement, say, over the next 20 years, so as to keep pace
with the needs of growing traffic.
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Action Taken

The 20-year Plan has already been prepared and is now with
the IRC for finalisation [F. No. RW|PL-30 (56)|84].

35. The Committee has assessed that an amount of Rs. 4500
crores would be needed to remove the deficiencies in the existing
system to meet the present demand. An additional sum of Rs. 3200
crores would needed to meet the requirements of traffic over the
next 20 years. The Committee has recommended that additional
routes totalling 10665 kms should be declared as National High-
ways during the next three Plan periods. On a rough basis, a sum
of Rs. 1600 crores would be needed for this purpose. Thus, a total
amount of Rs. 12000 crores at 1983-84 prices will be needed to carry
out this programme,

Action Taken

The Planning Commission have informed that they realise the
need for additional outlay but it is not possible for them to commit
at this stage to any specific amount for future requirements [F. No.
RWI|PL-30(59) |84].

36. The present level of Plan allocation for the National High-
ways is highly inadequate in relation to the needs of traffic. An
immediate review of the matter is necessary to prevent adverse
repercussions on the economy as well as the strategic needs of the
country.

Act’on Taken

The Planning Commission have informed that they realise the
need for additional outlay but it is not possible for them to commit
at this stage to any specific amount for future requirements [. No.
RW/|PL~30(59) |84].

37. A programme for the construction of about 3000 kms of
roads as Expressways at an estimated investment of Rs. 2700 crores
should be initiated.

Action Taken

The Draft 7th Plan on Roads, prepared by the Ministry provides
for construction of 500 kms of Expressways. The Durgapur Ex-
pressway and the Ahmedabad-Vadodra Expressway are among

them. They have now been projected for financing by World
Bank.
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38. Additional funds for the maintenance and development of
National Highways may be raised through collection of fees on
National Highways Byepasses as is being done in the case of cer-
tain National Highway Bridges.

Action Taken

This would require amendment of the National Highway Act
for which action has been initiated.

39. Strict enforcement measures should be undertaken to en-
sure that the vehicles are not over-loaded and they conform to
the requirements of Government notifications issued on the subject.
The State Transport Authorities should set up Weighing Stations to
check over-loading.

Action Taken

Road Transport Division of this Ministry are concerned and this
requirement has been brought to their notice for necessary action.

40. The Ministry of Industry should ensure that the manufac-
turers should not manufacture vehicles which exceed the maximum
limit laid down by the Central Government.

Action Taken

Road Transport Division of this Ministry are concerned and this
requirement has been brought to their notice for necessary action.

41, A task force should be set up to study the problem of en-
croachment and ribbon development. The task force should be
required to suggest the legal and administrative steps needed to be
taken to meet these threats.

Action Taken

As desired a Task Force has been appointed to study the pro-
blems of encroachment and ribbon development.

42. A time-bound plan of action to improve roadside amenities
should be drawn up and implemented as early as possible.

- Action taken

Necessary action is being taken and sanction has already accorded
to several truck parking sites.
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43. All National Highways land should be completely cleared of
encroachment and fenced off as a protection against further encroach-
ment. These lands should then after be properly landscaped by bring-
ing in earth from elsewhere and planted with variety of trees and
shrubs selected for their economic visual and environmental qualities.

Action taken

The State Governments/Union Territories have been requested
to take necessary action. (No. RW|NH. III|Coord|1|84| dated the 5th
January, 1984.

Recommendation (S1. No. 13, Para 4.25)

4.25 The Committee are anxious that the monitoring and review
of the National Highway works by the Roads Wing should not be
confined to review of Progress Reports received from the executing
agencies and that it should be effectively backed by an inspection
machinery. Though according to the Ministry, the inspections are
carried out by the Regional Offices of the Roads Wing, the Commit-
tee desires that as agreed to by the Secretary, Ministry of Shipping
and Transport, the effectiveness or otherwise of this link provided
between the executing agencies and the Roads Wing headquarters
should be reviewed by him for such improvement as may be needed.

Reply of the Government

The observations of the Estimates Committee have been noted.
However, it may be pointed out that besides review of progress re-
ports and carrying out critical work-wise reviews, now twice every
year, with the State Public Works Department. inspection of field
works are also carried out. The inspections are undertaken by the
senior officers of the State PWD themselves as also by the officers
of the Regional Offices as well as senior officers of the Ministry at
headquarters to ensure that the works are carried out as per pres-
cribed standards and ‘specifications. To improve upon the monitor-
ing work further, the Roads Wing have developed a Management
Information System which has been circulated to the States for im-
plementation.

In this connection, the Vohra Committee on Agency System have
also recommended, inter alia, as below:

Para—7. “The arrangements for monitoring of National High-
way works both at the Centre and in the States are in-
adequate and should be suitably improved. Every State
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should set up an adequately staffed Cell which should be
exclusively responsible for monitoring the progress of all
National Highways works and to supply relevant infor-
mation to the Ministry on a regular basis. The arrange-
ments in the Ministry should be strengthened by making
greater use ol the 9 Regional Offices.

Para 9. The responsibility for substandard work must rest
squarely with the Agent, i.e., the State Government. Any
defect arising out of such works must be rectified by the
concerned State Government at its own cost. The Minis-
try should invariably obtain completion drawings and a
clear certificate from the concerned State Highway Au-
thority that the project has been completed according to
the prescribed specifications and approved designs.

Para 14. Those States which have not set up exclusive Orga-
nisation for National Highway works, Cells at the Head-
quarters of the Chief Engineers for dealing with matters
relating to monitoring, material management, R&D, fra-
flic Engineering, quality control, etc. should fall in line
without further delay.

Para 18. The present system of letting out contracts for Na-
tional Highway works by splitting up the work horizon-
tally favours small contractors who do not possess requi-
site expertise, finance or equipment to carry out the works
of the desired quality. Deliberate steps need to be taken
to ensure the emergence of well qualified contracting
firms or cooperatives of small contractors who have the
capacity for carrying out quality work on the requisite
scale.”

The issue of establishing monitoring cell at the headquarters of
the States has been taken up with the State Governments carlier
also. A number of States have set up monitoring cell at their head-
quarters and the matter is being pursued with the remaining States.
With the implementation of the measures as suggested above, it
‘s expected that the monitoring work will improve as also there will
be a better grip over the quality of works.

The position has been reviewed by the Secretary, Shipping and
Transport.

[Ministry of Shipping and Transport O.M, No. RW/NH.III/
Coord/131/83 dated 22 June, 1984].

1896 LS—3.
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Recommendation (S1. No, 14, Para 4.26)

4.26 The Secretary of the Ministry of Shipping and Transport
admitted before the Committee the need to “ginger up the State
Governments to adopt a more rigid and hard line in the matter of
ensuring quality control” and added that “if we cannot maintain the
basic standard of quality control, the whole work would go waste.”
Confessing that at present there was no system of supervision by
the Ministry over the quality of works executed by the State PWDs,
he suggested that the Quality Control Cell of the Directorate General
(RD) of the Ministry should have a conference with the State Gov-
ernment officials on these issues and they should also visit a few
roads to see whether the quality was satisfactory. The Committee
hope that the Ministry will take action as suggested and evolve a
quality control mechanism at the Central level to ensure that the
works carried out by the State PWDs|UT Administration as agents
of the Central Government are according to the technical standards
laid down. It should also be ensured that the executing agencies
have set up adequate quality control units as they are paid one per
cent of the cost of the works towards quality control.

Reply of the Government

The National Highway Works, both development and mainten-
ance, are executed by the State P.W.Ds/U.T. Administration and
they inter-alia look after the quality control aspects. To ensure that
the quality control is adequately exercised the Ministry has taken
the under mentioned measures:

(a) Comprehensive circulars and guidelines for carrying out
quality control tests during execution and for inculcating
quality consciousness in the minds of the staff executing
the work have been issued from time to time. This matter
had also been discussed in several All-India Chief Engi-
neers’ meetings.

(b) Apart from allowing one per cent of the cost of the work
towards quality control, specific proposals for augmenting
the testing infrastructure in the form of Central, regional
and mobile laboratories have been sanctioned for the
States.

(c) The existing arrangements for exercising quality control
were reviewed in the All-India meeting of Chief Engineers
held at Pondicherry in August, 1983. Keeping in view
the decisions arrived at in this meeting, the States have
been advised to adopt a quality control system
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immediately. Such a system would ensure certain per-
centage of quality control at atleast three levels and would
require the records of such checks to form a part of the
essential documents for making the payments for the
works. The detailed instructions in this regard have been
issued recently.

(d) The Ministry’s Regional Officers and Engineer Liaison
Officers posted at various State Capitals as also the officers
from the Ministry’s headquarters visit the works periodi-
cally during execution and inspect the quality of works.
The deficiencies, if any, noted are brought to the notice of
field engineers and the State Chief Engineers. Besides, an
Executive Engineer has been posted in each regional
(civil) office of the Ministry for quality control and moni-
toring of the works.

With these measures it is expected that the quality of construc-
tion would gradually improve.

[Ministry of Shipping and Transport O.M. No. RW/NH.III/
Coord131/83 dated the 22 June, 1984].

Recommendation (SL No. 15, Para 4.27)

The Committee observe that the allotment of funds for main-
tenance of National Highways is considerably less than what is juati-
fied on the basis of ‘norms’. For instance as against Rs. 69 crores
required as per norms, the allotment for t®e year 1982-83 was only
Rs. 51 crores. The ad hoc reduction in allotments against require-
ments could be an alibi for non-performance or bad performance in
the field. The Committee feel that once proper norms for mainten-
ance and repairs are fixed, the requirements of funds for the purpose
should be met in full.

Reply of the Government

The Committee’s recommendation that allotment of funds for
maintenance of National Highways should be made as per prescribed
norms without making ad hoc cuts is accepted in principle subject
however to financial constraints that may have to be faced from
time to time.

[Ministry of Shipping & Transport O.M. Ne. RW/NH. III/Coord/
131/83 dated the 22 June, 1984].
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Recommendation (Sl. No, 16, Para 4.28)

The nornis of expenditure on maintenance included a cer-
tain percentage towards special repairs and flood damage repairs.
However, with the cut in the allotment for maintcnance these repairs
which are unavoidable get affected. The Committee are of the firm
opinion that separate funds should be made available for meeting

an unforeseen contingency such as damage to National Highways
caused by floods, earthquake etc.

Reply of the Government

The Government of India accept the recommendation of the Com-
mittee and agree to earmark funds for flood damage repairs separate
from normal maintenance. In future the requirement for these two

components will be projected separately and funds will also be sepa-
rately allocated.

[Ministry of Shipping & Transport O.M. No. RW/NH. III/Coord/
131/83 dated the 22 June, 1984].

Recommendation (Sl. No. 17, Para 5.5)

The Committee are distressed to note the extensive time and
cost overrun in the completion of National Highways works. From
the details of 32 major works each costing Rs. 2 crores and above
furnished to them, the Committee find that this is a general phe-
nomenon. The delays ranged upto 10 years and the cost escalation
upto Rs. 11.77 crores. The revised estimates have not been sanc-
tioned in 11 cases and in 9 cases the revised estimates were awaited
from the States. The Committee wonder how expenditure in excess
of estimates could be incurred without further sanction. Evidently
the monitoring machinery of the Roads Wing is weak. The Ministry
ought to ensure the regularity and propriety of the expenditure as
well as timely execution of works scrupulously in future by qualita-
tive strengthening of its machinery. The system should be thoro-
ughly revamped for effective surveillance over execution of National
Highway works, identifying bottlenecks and finding solutions there-
fore in coordination with the State Government concerned.

Reply of the Government
Kind observations of the Estimates Committee have been noted.
The Ministry is seized of the problem of delays in completion of

sanctioned works. Projects have been delayed principally on ac-
count of difficulty in land acquisition, non-availability of bitumen,
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steel and cement of requisite quality, labour problems, contractual
complications leading to arbitration, court cases or stay orders, some-
times abandoning midway: the works under executicn by contractors
necessitating fresh contracts to be fixed up for completion of balance
work, difficult and unexpected foundation problems encountered
with during construction of bridge works and unprecedented, natu-
ral calamities like flooas, storms etc. disrupting work during execu-
tion. Steps have been taken to ensure completion of works at the
earliest and the State Governments have been apprised of the im-
portance of the same to avoid time and cost over-runs. Ministry of
Shipping and Transport letters No. RW|NH. II1{Coord|59{83 dated
1919|183 and 1|111983, issued to all State Governments are enclosed
for information. Since the last three years critical work-wise re-
views are being carried out with the State Chief Engineers to moni-
tor the progress of work. As a result, out of the 32 major works
each costing Rs. 2 crores and above, earlier reported under progress,
seven works have already been completed and three more works
are nearing completion. Out of these 32 cases, revised estimate is
not requirer! in two cases and revised estimates have been sanctioned
for 12 cases. For the remaining 18 cases, revised estimates are under

process of sanction by the Ministry or under submission from the
State Governments.

Expenditure in excess of sanctioned cost have been incurred in
order to continue works in progress so that any contractual compli-
cation due to stoppage of work is avoided. However, allotments in
such cases are made with the specific proviso that the State Gov-
ernments get the justified revised estimates sanctioned from the
competent authority without delay and if such amount released is
found not justified later, it would be debited to the State account.
A typical letter (Ministry of Shipping & Transport No. RW|B|90
(16)|82 dated the 30th March, 1983) releasing allotment of tunds
with such proviso is enclosed for information.

With a view to exercising a stricter monitoring for effective sur-
veillance over execution of National Highway works, a suitable
Management Information System has now been designed for the
Roads Wing of the Ministry. Under this system the State Govern-
ments will be required to submit regular progress reports showing
achievements vis-a-vis targets for all sanctioned jobs, not only for
works under progress but also for pre-construction stages of work
like Iand acquisition, tender settlement, issue of technical approval
and financial sanction of administratively approved works etc.
Besides, the State Governments will also have to report bottienecks
experienced during the period under report and action takenm for
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removal of the same. Regular expenditure reports have also to be
sent by them which will be reconciled with the expenditure booked
by the Controller of Accounts of the Ministry. With the introduc-
tion of this system any tendency of excess expenditure over sanc-
tioned amounts can be detected at early stage requiring action for
revised estimates. Also with early identification of bottlenecks and
action taken to remove the bottlenecks, time over-runs would be
minimised. .

In addition to the action required under the New Management
Information System, computer services available with the National
Information Centre of the Electronics Commission is also being
utilised for monitoring work. With these changes in the monitor-
ing system introduced, it is hoped that time and cost over-runs
would be avoided to the extent possible.

[Ministry of Shipping and Transport O.M. No. RW/NH.III/
Coord /131/83 dated 22 June, 1984].

GOVERNMENT OF INDIA

MINISTRY OF SHTPPING & TRANSPORT
(ROADS WING)

No. RW|NH. III|COORD/|59|83.

New Delhi, the 19th September, 1983
To

All Secretaries, P.W.Ds. (dealing with NHs).

SusJEcT: —Completion of all National Highway works sanctioned
prior to 1-4-1980 by 31-3-1986.

Sir,

In the last review meeting with the Planning Commission on
the 18th July, 1983, it was stressed that all National Highway works
sanctioned prior to the 1st April, 1980 must be completed by the
31st March, 1986 to avoid any further large-scale cost increases. It
was further suggested that such of the works of pre-Aprfl 1980
period which are not completed by the 31st March, 1986 would be
deemed to have been abandoned.

2: In the critical work-wise review meeting held with Chief
Engineers of the State P.W.D. during May-June, 1983, the targets
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of completion of on-going works had been indicated by them. Ac-
cording to that review, most of the works would get completed by
the March, 1986. In very few cases the completion dates have been
given after March, 1986 and in case of 3 or 4 works, the target date
of completion could not be given.

3. It is requested that all these works may kindly be arranged
to be completed by the target dates fixed by the Chief Engineers
and efforts shouid be made to complete the few works which are
likely to continue beyond March, 1986 by March 1986 itself.

4 If, in spite of making all efforts and mobilising all resources,
it is found that any of these works cannot be completed, then speci-
fic and justifiable reasons to continue these works beyond March
1986 should be furnished to this Minjstry before the lst November,
1983.

Yours faithfully,

Sdj- °

— (R. M. GUPTA)
CHIEF ENGINEER
FOR DIRECTOR GENERAL (ROAD
DEVELOPMENT)

GOVERNMENT OF INDIA

MINISTRY OF SHIPPING & TRANSPORT
(ROADS WING)

No. RW|NH. III|COORD|59|83. New Delhi, the 1st November, 1983.
To

All Chief Engineers, P.W.Ds.,

(dealing with National Highways).

SuesecT: —Completion of all National Highway works sanctioned
prior to 1-4-80 by 31-3-86.

ReF:—Our letter No. RW|NH. III||Coord|59|83 dated 19th Sepiember,
1983.

Sir,
Kindly refer to this Ministrv’s letter cited above. It was stressed

that all National Highway works sanctioned prior to 1st April, 1880
must be completed by 31st March, 1986 to avoid any further large
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scale cost increases. During the last review meeting Planning
Commission has opined that such of the works of pre-April 1980
period which are not completed by 31st March 1986 would be deem-
ed to have been abandoned.

2, Under the circumstances, it is once again requested that efforts
should be made to complete such works which are likely to continue
beyond March 1986 by March 1986 itself,

3. In spite of making all efforts and mobilising all resources, if
it is found that any of such works cannot be completed, specific and
justifiable reasons to continue such works beyond March 1986 should
be furnished to the Ministry, immediately to apprise the Planning
Commiission.

4, If no reply is received by 15th November, 1983, it will be pre-
sumed that all works of pre-April 1980 period would get completed
b& 31st March, 1986.

Yours faithfully,
Sd|-
(M. L. MANDAL)
SUPERINTENDING ENGINEER
For DIRECTOR GENERAL (ROAD DEVELOPMENT)

Copy of letter No. RW|B-90(16) |82 dated the 30th March, 1984 from
Shri R. C. Jain, Deputy Secretary to the Govt. of India Ministry of
Shipping & Transport (Roads Wing) addressed to the Secretary to
the Govt. of Orissa, Works Department, Bhubaneswar.

SuBJsecT: —Final workwisa allotment of funds during 1932-83 for
National Highway (Original) works in Orissa.
Sir,

I am directed to refer to the State Chief Engineer’s letter No. BT-
RE-5|8283|6804 dated the 19th February, 1983 forwarding therewith
final workwise requirements for Rs. 508.25 lakhs on the subject
mentioned above and to say that the requirements have been exa-
mined and found to be generally in order. It has, however, been
noticed that in certain cases the expenditure has either already ex-
ceeded or will exceed with the funds now demanded, the sanction-
ed cost beyond the permissible limits. Normally no funds are ad-
missible for such works. However, allotment has been made for

such works, with a view to avoid any consequent complications as
in some of the cases the revised estimates received from the State
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Government are under scrutiny|under correspondence with the
State P.W.D.,, subject to the condition that:—

(a) The State Government gets the justified revised estimates
sanctioned from the competent authority without delay
and within two months from the date of sanction; and

(b) if such amount now released is found not justified later,
it would be debitable to the State account and would
have to be got transferred to the State account.

2. Taking into account the above mentioned facts, and also the
progressive expenditure upto the end of January, 1983, a sum of

Rs. 460.00 lakhs is admissible for allotment wunder the following
heads: —

AA—Capital Outlay on Roads and Bridges:
AA—1-National Highways:

AA—1(1)-Major Works:

AA.1(1)-Works under Roads Wing (Rs. 428.00 lakhs)

AA1(1) (3)—Works financed from National Highways Per-
manent Bridges Fees Fund (Rs. 22.00 lakhs).

The President is accordingly pleased to place at the disposal of the
State Government a sum of Rs. 450.00 lakhs, for expenditure on
National Highway (Original) works inclusive of agency charges
@99%,, under the sub-heads mentioned above. This is subject to
such adjustments as might be found necessary in the case of works
where an initial payment of 1—3|4%, against the agency charges
might have been approved against specified job numbers assigned
for investigation works so sanctioned. Workwise distribution for
Rs. 450.00 lakhs is shown in the enclosed statement.

3. The allotment of Rs. 22.00 lakhs under sub-head AA.1(1) (3)
Works financed from National Highways Permanent Bridges Fees
Fund is only provisional based on the likely collection upto the end
of March, 1983 intimated by the State Government. This will be
subject to such adjustments as may be necessary based on the actual
collection in the State upto the end of March, 1983.

4 The expenditure against this allotment of Rs. 428.00 lakhs and
Rs. 22.00 lakhs is debitable to the sub-head AA-Capital outlay on
Roads and Bridges, AA.1-National Highways AA. 1 (1)-Major Works
AA1(1) (1)-AA.1 Works under Roads Wing and AA.1(1) (3)-
Works financed from National Highways permanent bridges fees
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fund - respectively subordinate to the Major Head ‘537" correspond-
ing to Demand No. 77-Roads for 1982-83.

Yours faithfully,
Sd|-
(R. C. JAIN)

Recommendation (Sl. No. 19, Para 6.39)

6.39 The Committee suggest that action should be initiated to
acquire land on both sides of the existing National Highways to
enable future widening on the basis of traffic demand. Advance
planning on these lines will be cost efficient in the long run. A
beginning could be made with overworked section of the National
Highways which will have to be widened in the near future,

Reply of the Government

This is a good suggestion and it is proposed to be taken up for
implementation. For this purpose it is intended to make separate
provision in the Seventh Five Year Plan.

[Ministry of Shipping & Transport O.M. No. RW|NH. III|
Coord|131|83 dated the 22 June, 1984.]

Recommendation (Sl. No. 20, Para 6.40)

6.40 An effective control on the use of land outside the National
Highway boundaries and prevention and removal of encroachments
on the National Highways themselves is absolutely necessary in
the interest of smoother flow of traffic along the National Highways.
The Committee are informed that the National Highways Act 1956
would not serve the purpose and a separate legislation for dealing
with these problems is necessary; a draft legislation has been cir-
culated by the Ministry of Shipping and Transport to the State
Governments asking them to authorise the Central Government
o enact the legislation under Article 252 (i) of the Constitution and
that the consent of about 8 to 10 States|UTs. has so for been recei-
ved and the matter was being pursued with the remaining States.
The Committee would like the Ministry to vigorously pursue the
proposal with the State Governments and have the Central legisla-
tion enacted as quickly as possible.

Reply of the Government

As desired by the Committee, the matter is being pursued with
the State Governments vigorously with a view to get necessary re-
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solution from other States also authorising the Central Government
to undertake the proposed Central legislation as quickly as possi-

ble. A copy of the latest communication issued to the State Gov-
ernments in this regard is enclosed.

Ministry of Shipping & Transport O.M. No. RW]NH.III]C‘oord|131i
83 dated the 22 June 1Y84.

GOVERNMENT OF INDIA
MINISTRY OF SHIPPING & TRANSPORT
(ROADS WING)

No. PL-7(2)|84. New Delhi, the 26th May, 1984.
To

The Chief Secretaries of the State Governments and Union
Territories (As per list attached).

SUBJECT: —Prevention of Ribbon Development along side National
Highways and levy of betterment charges on land bene-
fiting from the development of National Highways Legis-
lation regarding.

Sir

’

I am directed to say that the need and urgency of taking suitable
legislative measures for restricting ribbon development along roads
in the country has been brought to the notice of the State Govern-
ments on several occasions in the past. The progress made so far
has, however, been slow. Even in regard to the framing of a
Central legislation for the prevention of ribbon development along
national highways it has not been possible to make a headway so
far as the requisite resolutions authorising the Central Government
to undertake this legislation under Article 252(1) of the Constitu-
tion are still awaited from several States.

2. Recently, the Estimate Committee of the Lok ‘Sabha, their
59th Report has recommended that the proposal of enacting legis-
lation for prevention of ribbon development along side National
Highways may be pursued vigorously and Central legislation enac-
ted as quickly as possible. The necessary resoluticn empowering the
Parliament to enact proposed legislation has been received from some
of the States. However, such a resolution is still awaited from
your Government,

3. Ribbon Development along National Highway is fast becom-
fng a difficult problem in several areas. It has become all the more
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acute due to rapid urbanisation resulting in a number of factories,
colonies and other buildings springing up along National Highways
in the country. In various cases, even the byepasses constructed to
avoid congestion have shown signs of ribbon development. It is,
therefore, very essential that the proposed legislation (which will

be uniform throughout the country) is undertaken as early as pos-
sible,

4. In the circumstances, it is requested that your Govt. may be
moved in regard to the passing of necessary resolution by the State
Legislatures at an early date authorising the Parliament to enact
the proposed legislation and the same may please be sent to this
Ministry urgently.

Yours faithfully,
Sd|-
(R. C. JAIN)
] DIRECTOR

Recommendation (Sl. No. 21, Para 6.41)

6.41 The Committee are informed that the Ministry of Shipping
and Transport had identified 322 bye-passes which were required to
be constructed in the country to enable smoother flow of fast
moving traffic on the National Highways in view of acute conges-
tion in urban areas but it is not possible to take up their construc-
tion on account of shortage of funds. The Committee would like
the Planning Commission and the Ministry fo undertake an econo-
mic cost benefit analysis of the construction of byepasses taking into

account inter alia the energy saving and other benefits to the econo-
my and accord priority on that basis.

Reply of the Government

The Construction of byepasses is one of the developmental acti-
vities in the National Highway system. The other important deve-
lepmental activities are construction of missing links, construction
of missing bridges, improving low grade sections, widening of hea-
vily trafficked sections to remove congestions in arder to provide
a smoother flow of traffic. All these activities have their own im-
portance and help in saving fuel energy and other benefits to the
economy of-the country. In this context the construction of bye-
passes. commands relatively a lower priority than the other deve-
lopmental activities mentioned above. '
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Once allocations for the developmental of National Highways,
for the Annual Plan are made available to the Ministry, a pro-
gramme is drawn up for the removal of the deficiencies on the
National Highway system keeping in view the inter se priority of
individual schemes. On account of meagre allocations made avail-
able work of construction of bye-passes could not be taken up in
a big way or even to the extent needed and only those towns and
cities which are having acute congestion in urban areas and are
also accident prone, are considered for provision of bye-passes.

The suggestion of the Committee to undertake an economic cost
benefit analysis for fixing the inter se priority among the bye-
passes has been noted,

[Ministry of Shipping & Transport O.M. No. RW|NH. III|
Coord|131|83 dated the 22 June, 1984.]

Recommendation (Sl. No. 22, Para 6.42)

6.42 The Committee find that as against the assessed need for
the construction of about 400 road overbridges on the National
Highways at the beginning of the 6th plan period (1980-81) only 60
road overbridges were included in the 6th Five Year Plan (1980-
85) and only 9 road overbridges have been sanctioned during the
first three years of the plan. The Committee would like the Mini-
stries of Shipping and Transport and Railways and the Planning
Commission to pay greater attention to the construction of road
overbridges on points which have either become major safety haz-
ards for the travelling public or become a serious bottleneck for
the smooth flow of traffic.

Reply of the Government

The constructiort of road over bridges is one of the developmen-
tal activities in the National Highways system. The other impor-
tant developmental activities are construction of missing links,
construction of missing bridges, improving low-grade sections,
widening of heavily trafficked sections to remove congestions in
order to provide a smoother flow of traffic. All these activities have
their own importance and help in saving fuel energy and other
benefits to the economy of the country.

For assessing the need for construction of road over-bﬁdge:s on
National Highways and fixing their inter se priority, the Ministry
do take into account the number of closures of the existing level
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crossings and the number of fast moving vehicles aeffcted by the
closure at that location. Thus the observation made by the Com-
mittee that the Ministry of Shipping & Transport should pay grea-
ter attention on points which have become either mojor safety
hazards for the travelling public or become a serious bottlenecks for
the smooth flow of traffic is already taken into account while fixing
inter-se priorities of the various road over bridges.

Once the inter-se priorities are fixed, construction of road over
bridges is taken up in the consultation with the Ministry of Rail-
ways depending upon the funds available for this purpose on year
to year basis.

[Ministry of Shipping & Transport O.M. No. RW|NH, III|
Coord|131|83 dated the 22 June, 1984.]

Recommendaton (Sl. No. 23, Para 6.43)

The Committee are disappointed that the advice of the anistry
of Shipping and Transport tendered to the State Governments in
November, 1980 regarding removal|rationalisation of barriers across
National Highways has elicited little response from the State Gov-
ernments. They would like the Ministry to continue to persuade
the State Governments to adopt the standardisation design for the
check-posts.

Reply of the Government

The matter is being constantly pursued with the State Govern-
ments. State Governments have been recently reminded at Addi-
-tional Secretary’s level.

[Ministry of Shipping & Transport O.M. No. RW|NH. III!
Coord|131|83 dated the 22 June, 1984.]

Recommendation (Sl. No. 24, Para 6.44)

The Committee underline the need for the setting up of a Na-
tional Highway patrolling system with a view to providing assist-
ance to traffic, removing bottlenecks, preventing or tackling crime
and provision of first-aid to accident’ victims on the National High-
ways. They learn that the Ministry of Shipping and Transport have
in February, 1982 commended to the State Governments a scheme
for National Highways Patrolling. The Committee recommend that
after ascertaining the reactions of the State Governments, the Cen-
tral Government should take steps for implementation of the
scheme in right earnest.
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Reply of the Government

The National Highway Patrolling scheme has been launched as
a pilot scheme in seven States since November, 1983. After review-
ing the results in these States, the scheme would be extended to
other States.

[Ministry of Shipping & Transport O.M. No. RW|NH.III|
Coord|131|83 dated the 22 June, 1984]

Recommendation (Sl. No. 25, Para 6.45)

6.45 Land scaping of the National Highway including planting
of flowering and shady tree on either side and the provision of way
side ammenities at convenient points between towns is another
matter which the Committee would like the Ministry of Shipping
and Transport to attend to. The Committee would like to com-
mend to the Ministry the Haryana pattern for emulation by other
States. '

Reply of the Government

The importance of road side plantation of trees and land-scaping
has already engaged the attention of this Ministry and the follow-
ing measures have been taken.

(a) Comprehensive circulars and guidelines have been issued
by this Ministry and by the Indian Road Congress regard-
ing the pattern for plantation of tree and the species of
flowering, shady and fruit-bearing trees suitable for
different regions and environments. Some progress has
been made but due to lack of an exclusive infrastructure
and financial resources, the progress has not been to the
desired degree. T

(b) The States|Union Territories have been advised for en-
trusting the work of plantation and maintenance to the
forest departments. The Ministry of Agriculture have
also issued similar instructions to their forest depart-
ments. Some of the States have already followed these
instructions and the results have been encouraging.

(c) The States and Union Territories were requested in June
1982, through D.O. letter from the then Hon’ble Minister
addressed to the Chief Ministers of the States for paying
more attention to land scaping and road side ammenities
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on the lines being done in Haryana. The replies received
from them indicate their keen interest but due to finan-
cial problems, the results have not been very encourag-
ing. This Ministry is pursuing the matter in this regard.

[Ministry of Shipping & Transport O.M. No. RW|NH.III|
Coord|131|83 dated the 22 June, 1984]

Recommendation (Sl. No. 26, Para 6.46)

The Committee commend idea of construction of bye-passes and
auto-bahsn. The traffic using such facilities may be required to pay

suitably so that the activity could be made self-financing atleast in
the long run.

Reply of the Government

The Ministry accepts the recommendation of the Committee and
will try to implement the same starting with Express ways that are
to be newly constructed.

[Ministry of Shipping & Transport O.M. No. RW|NH.III!
Coord|131|83 dated the 22 June, 1984]



CHAPTER III

RECOMMENDATIONS|OBSERVATIONS WHICH THE COM- .
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE
GOVERNMENT’S REPLY

Recommendation (Sl. No. 4, Para 1.25)

1.25 The Committee note that the delegation of powers to Cyief
Engineers for sanction of works costing upto Rs. 50 lakhs and to
the Additional Directors General for sanction of works costing upto
Rs. 150 lakhs was made sometime in 1968. In view of the price
escalation during the last 15 years, there is a clear case for revising
these limits upwards. The - Secretary, Ministry of Shipping and
Transport while agreeing with this view had no satisfactory expla-
nation why it was not considered by the Ministry all these i5 years.’
The Committee recommend that the delegation of powers to the
Chief Engineers and Additional Directors General should be re-
viewed and that in future there should periodic review atleast at
5-yearly intervals. The Committee further racommend that the
powers of technical approval and financial sarction of projects cost-
ing upto Rs. 10 lakhs delegated to the State Governments!Union
Territory Administrations made in 1976 should a'so bs reviewed
and made realistic.

Reply of the Government

The powers delegated to the technical officers in the Ministry
of Shipping and Transport (Roads Wing) to accord technical ap-
proval of detailed estimates have been revised. A copy of the order
is at Annexure—I. These powers will further be reviewed after
every 5 years.

As regards the observation of the Committee that the powers
delegated to States|Union Territory for according technical approval
and financial sanction to National Highway rrojects costing upto
Rs. 10 lakhs should be reviewed and made reaiistic, presumably the
Committee wants these powers to be raised to a higher limit. In
this connection it may be stated that this entire matter was exa-
mined in detail only recently by the High Power Committee set up

41
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by this Ministry to review the existing agsncy system for Nations.
Highways under the Chairmanship of Shri B. B. Vohra. The Com-
mittee submitted their report in September, 1983. They revieweu
the aforesaid powers delegated to States for sanction of National
Highways estimates and came to the conclusion that no useful pur-
pose would be served by enhancing the present limit of Rs. 10 lakhs
and that as such the status quo should be maintained. Relevant
extracts from their report are reproducsd below:—

“The Committee has given careful consideration to these
demands. It feels that as far as powers for sanctioning
estimates for National Highway (Original) works dele-
gated to States are concerned, no useful purpose would
be served by enhancing the present limit of Rs. 10 lakhs
because the States have not made full use of even their
existing powers. Experience has shown that due to lack
of adequafe care at the time of preparation of estimates
for administrative approval, the cost of many works ex-
ceeded Rs. 10 lakhs or by 15 per cent of administratively
approved amount on preparation of detailed estimate for
sanction. As a result, all such wotks are required to be
technically approved and financially sanctioned by the
Ministry, thereby defeating the purpose of delegation of
powers. In addition, a number of works are not taken up
for execution even after a year of their having been adm’-
nistratively approved by the Ministry.” The Committee,
therefore, recommends that States should prepare a de-
tailed estimate and forward only the abstract indicating
various quantities, rates and amounts to the Ministry for
administrative approval. This will' obviate undue delay
in inviting tenders and also reduce the scope for revision
inherent in the case of rough cost estimate. Once the
work is administratively approved by the Ministry, the
State should be allowed to proceed with technical -sanc-
tion and execution independently without consulting the
Regional Officer. - In order to ensure speedy execution of
these delegated works, the Committee would also like to
suggest that administrative approvals should be issued
subject to the condition that State Chief Engineer should
accord technical sanction within three months of adminis-
trative approval and actual work must start within an-
other six months from the issue of technical sanction.
Failure to abide by these time limits should result in the
automatic cancellation of the administrative approval.”
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In the circumstances this Ministry feel that for the time being
the status quo may be maintained as recommended by the Vohru
Committee on National Highway Agency System.

[Ministry of Shipping & Transport O.M. No. RW NH.III|
Coord|131|33 dated the 22 June 1984]

ANNEXURE 1
GOVERNMENT OF INDIA

MINISTRY OF SHIPPING & TRANSPORT
(ROADS WING)

No. NH.III|MISC|2 84.
New Delhi, the 21st February, 1984.

OFFICE MEMORANDUM

In supersession of all previous orders on the subject the techni-
cal officers posted at the Headquarters in the Ministry of Shipping
& Transport (Roads Wing) are delegated the following powers until
further orders to accord in the name of the DG (RD) technical
approval to detailed estimates for works upto the financial limits
(including agency charges) as indicated below:—

1. Executive Engineer (Roads)! (Bridges) (Mech.).—Rs. 10
lakhs

2. Superintending Engineer (Roads) | (Bridges) | (Méch.)—
—Rs. 25 lakhs

3. Chief Engineer (Roads)|(Bridges)|(Mech.).—Rs. 75 lakhs

4. Additional Director General (Roads) | (Bridges).—More
than 75 lakhs but less than Rs. 2 crores.

5. Director General—Rs. 2 crores and above.

While exercising such powers the officers concarned are required
to keep in view specially the following points:—

(i) In cases where a work is not included in the approved
programme or expenditure on which during the year
cannot be met from within the sanctioned budget|grant,
the orders of the DG (RD) should invariably be. taken
before technical approval is accorded to such a work and
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1) In all matters involving policy questions, major differ-
ence with the State Governments doubts in regard to
interpretation etc. the case will continue to be referred
to the DG (RD) irrespective of the amount of the esti-
mate,

(iii) The delegated powers mentioned above do not apply
to SR|FDR works.

All Projects costing Rs. 25 lakhs and above will continue to be
submitted for prior approval to the State Minister|Minister before
issue of necessary financial sanction.

Sd|-
(R. C. JAIN)
DIRECTOR

Copy forwarded to:—

1. All Officers in the Roads Wing.
2. All Sections in the Roads Wing. v
3. Director (Finance) |D.F.O.(T)!TF.II, Transport Wing.

Recommendation (Sl. No. 18, Para 6.38)

6.38 With the increasing tempo of economic activity all over the
country, and road traffic particularly on the National Highways,
has phenomenally increased and is increasing so much so the exist-
ing Highway specifications would be inadequate. It is, therefore,
necessary that the sections of the National Highways which are
taking on heavy traffic should be strengthened and widened. In
this context the Committee desire that, to cater for heavy traffic
on the Highways and avoid fatal accidents which are on the increase,
NHI and NH-1A should be progressively widened to 8-lanes and the
other National Highways to 4-lanes.

Reply of the Government

National Highways are widened on the basis of the traffic needs
and funds available for the purpose. Once it is estaklished that the
road traffic has increased and the existing carriageway does not
have the capacity to accommodate the increased traffic, the roads
are widened and strengthened. Keeping in view the capacity
norms, the inter se priority of various sections requiring widening
from single lane to two lanes or from two-lanes to four-lanes is

drawn up and depending upon the funds available, their construc-
tion is taken up.
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National Highway No. 1 is slready being widened to four-lanes
in some sections where the traffic is very heavy. In other sections
of this National Highway, widening to four-lanes is contemplated
in the Seventh Five Year Plan for which negotiations are already
in progress with the World Bank Authorities for loan assistance. At
present the traffic intersity on this National Highway does not war-
rant for widening it to more than four lanes.

Regarding widening of National Highway IA it may be men-
tioned that this road is under the charge of B.R.D.B. The observa-
tions made by the Committee had already been brought to the notice
of the B.R.D.B. for doing the reedful in the matter.

[Ministry of Shipping & Transport O.M. No. RW|NH.III!
Coord|13183 dated the 22 June 1984]



CHAPTER IV

RECOMMENDATIONS|OBSERVATIONS IN RESPECT OF WHICH
GOVERNMENT'S REPLY HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE

Recommendation (Sl, No. 1, Para 1.22)

The actual execution of projects as well as maintenance work
in respect of National Highways is got done by the Roads Wing of
the Ministry of Shipping and Transport through the agency of the
State Governments|Union Terrilories Administrations for which
agency charges of 10 per cent of the cost are paid to them. The
Roads Wing has a strength of 804 men (technical and mon-technical)
entailing an annual expenditure of the order of about Rs. 1.5 crores.
The Roads Wing is responsible inter alia for the development and
maintenance of roads declared as National Highways in the country.
This is mainly in the nature of coordination and control, standards
and specifications, setting priorities and general administration.
The Committee have dealt with the exercise of these functions
later in this Report and indicated how it could be improved. The
Committee do not get any precise idea as to the part of the strength
of and the expenditure on the Roads Wing attributable to the exer-
cise of this responsibility. Nevertheless, they have received a strong
impression that together the agency charges and the expenditure
on the Roads Wing account for a high rate of overhead expenses
out of proportion to the cost of National Highway works. If this
had resulted in ensuring better construction and maintenance in
guantitative and qualitative terms one would not mind it too much.
But this is not the case today. The Committee, therefore, desire
that an independent review of the strength of the Roads Wing and
the rate of agency commission should be made and economy affected
consistent with the efficient administration of National Highways.

Reply of the Government

The Committee has suggested that an independent review may
hbe made for the agency charges being paid to the State Govern-
ments for execution of Nationa] Highway works with a view to effect
economy. In this connection, it is stated that the National High-
way Scheme came into being with effect from 1-4-1947 and at that
time the rate of agency charges was fixed at 7} per cent of the cost

46
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of the works to be executed by State Governments on behalf of the
Government of India. This rate was increased to 10 per cent on the
recommendation of the Transport Advisory Council some times
later. Following review of agency charges carried out by the Minis-
try of Finance in 1953, the rate was again reduced from 10 per cent
to 72 per cent with effect from 1-4-1954.

2. As a result of the constant demands and pressure from the
State Governments for increase in agency charges due to increase
in establishment costs etc. the matter was again examined in detail
and after long and protracted correspondence with the State Gov-
ernments and careful consideration by the Government of India, the
rate of agency charges was increased from 7% per cent to 9 per cent
with effect from 1-9-1975. The State Governments are, however.
not satisfied with this increase and are continuously pressing for
upward revision of these agency charges. This is primarily because
of the increasing establishment costs for ‘maintaining exclusive
organisation for National Highways.

3. In the meantime, the Government of India appointed in Feb-
ruary, 1982 a High Powered Committee under the Chairmanship
of Shri B. B. Vohra to review the agency system for execution
of National Highways. The terms of reference of this Committee
inter alia included a review of agency charges also. The Committee
after hearing the view point of the State Government and after
careful consideration has recommended that the present rate of
agency charges viz. 9 per cent may continue: The Committee sub-
mitted its report to Government in September 1983 and tho recom-
mendations of this Committee have been brought to the notice of all
State Governments. Relevant extracts from the Committee’s report
are enclosed.

- 4. Since the question of agency charges being paid to the States
Governments for execution of National Highway works has been
reviewed only very recently by the above Committee which also
included representatives of the State Governments, Planning Com-
mission and the Ministry of Finance, it is proposed to wait for sorhe
more time before reviewing the position again.

9. As regards independent review of the strength of the Roads
,ng_ as suggested by the Committee, it is stated that under the
.;ovgrnment of India (Allocation of Business Rules) issued by the
Pres1de§'xt under Article 77(3) of the Constitution the responsibility
for review of staffing of Government establishments with a view to
Ssecuring ecomomy has been assigned to the Ministry of Finance and
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staff inspection unit of that Ministry is fully equipped to conduct
such a study.. In view of this entrusting study of the Roads Wing
to an outside body will not be justified nor consistent with the pro-
visions of the aforesaid statutory rules.

[Ministry of Shipping & Transport O.M. No. RW|NH.III|
Coord|131|83 dated the 22 June 1984]

Extracts from Report of the Committee on Agency System for
National Highways, Government of India, Ministry of Shipping and
Transport (Roads Wing) 1983.

% ES * * *
Page No. 15
3.5 Recommendations

“The Committee has given careful consideration to the demands
made for an enhancement of agency charges and have come to the
conclusion that there is no justification whatsoever for any change
in the existing rates. In coming to this conclusion, it has taken
particular note of the fact that the unit cost of National Highway
works has undergone an appreciable increase during recent vears
on account of a steep increase in the price of materials, particulaly
bitumen which has registered an increase of nearly 700 per cent.
On the other hand, the unit cost of supervision has not gone up in
the same order. It has also to be remembered that the development
and maintenance of National Highways by the Government of
India at its own cost represents a very substantial benefit to State
Government in a variety of ways and that agencv charges shou'd
not be looked upon as a source of profit by them.”

Recommendation (Sl. No. 2, Para 1.23)

In this connection the Committee find that a work study
made in 1980 of the organisation by the Staff Inspection Unit of the
Ministry ‘0f Finance was confined to headquarters of the Roads Wing.
The Ministry had- undertaken a Cadre Review in 1981 which result-
ed in net increases of 30 Group ‘A’ technical posts instead of reduc-
tion of posts as suggested by the SIU. The Committee feel that
there is an urgent need for a closer and comnrehensive scrutinv of
the staff strength, particularly at sen‘or lewels, of the Reads Wing
bv an éutside bodv which should independentlv look into the need
for the number of posts at various levels keeping in view the limi-
ted role- and functions of the Roads Wing of the Ministry of
Shipping and Transport.
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Reply of the Government

As already stated in reply to para No. 1.22 of S. No. 1, that under
the Government of India (Allocation of Business) Rules issued by
the President under Article 77(3) of the Constitution the responsibi-
lity for review of staffiig of Government establishments with a view
to .securing eccnomy has been assigned to the Ministry of Finance
and the Staff Inspection Unit of that Ministry is fully equipped to
conduct such a study. In view of this, it is felt that the entrusting
the Study of the Roads Wing of the Ministry of Shipping and Trans-
port to an outside body will not be justified nor consistent with the
provisions of the aforesaid statutory rules.

[Ministry of Shipping & Transport O.M. No. RW/NH.III/
Coord/131/82 dated the 22 June 1984]

'Recommendation (SI. No. 3, Para 1.24)

Spelling out of the role of the engineering officers of the
Roads Wing, the Director General (RW) tried to justify the absence
for work norms for officers at different levels in his organisation.
The Committee are unable to agree with him and recommend that
some norms should be evolved to regulate the strength of officers at
different levels from time to time depending upon the workload.

Reply of the Government

As distinct from a purely field organisation engaged on construc-
tion work, Roads Wing is essentially a Designs apd Consultants
Organisation and its role is mainly confined to Planning, Monitor-
ing, financing and acting as a repository of technical knowhow so
far as National Highways are concerned which.are under constitution
a Central subject. As indicated earlier, in the case of National
Highways the actual execution is undertaken by . the. States .who
function as agents of the Govt. of India. In the circumstances, while
specific norms based on a particular amount handled. by-an indivi-
dual officer can be laid down easily in the case.of a construction
agency working in the field on the actual building .of roads, tridges.
etc. it is not possible to lay down any such norms for a Designs and
consultants organisation like the Roads Wing for its functions men-
tioned above. A cadre Review of the Roads Wing of the Ministry of
Shipping and Transport is however, done by the Cadre Review
Aathorities periodically to fix the strength of this Organisation after
takmg into aecount all the. aforesaid factors. The last Cadre Rnwew
was undertaken in.1981 and the next one.is expected to be upder-
taken in 1984 shortly. At that time the total work load being" hand!-
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ed in the Roads Wing will be projected and assesscd and it will form
the basis of fixing the strength of the Roads Wing for the next 3-4
years. In the circumstances no further excrzi-¢ seems to be neces-
sary at this stage.

[Ministry of Shipping & Transport O.M. No. RW/NH.1Il/
Coord/131/83 dated the 22 June 1984]

Recommendation (Sl. No. 11, Para 3.16)

According to the criteria now adopted, only roads of national
importance are declared as National Highways. This may seem ta
be appropriate on the face of it. But a deeper look at the criteria
would reveal that these would not necessarily ensure integrated deve-
lopment of the road system in the country. The Committee agree
with the representatives of the Central Road Research Institute
that the density of traffic ought to be the basis for classification of
roads, which incidentally according to him is the basis adopted in
other parts of the world. It should be noted that as admitted by
the Secretary, Ministry of Shipping & Transport, non-development of
roads with high density of traffic, especially feeder roads, to the
National Highways standards is detrimental to the smooth move-
ment of traffic in the country. The Committee accordingly recom-
mend that the criteria for declaring roads as National Highways
must be changed or ways and means should be found to develop
such roads upto the National Highways standards otherwise. The
Committee would, in particular suggest that, on strategic considera-
tions, roads connecting Delhi-Bikaner, Delhi-Rohtak-Ludhiana, and
Agra-Jaipur should be declared as National Highways.

Reply of the Government

The criteria being adopted for declaration of National Highways
do not directly take into account the traffic intensity but, indirectly
they do take into account the traffic needs. As per one of the cri-
teria which states that the road should connect places of tourist im-
portance, industrial complexes and major ports, it follows that these
complexes will generate heavy traffic on roads passing in these
areas and therefore the roads needs consideration for declaration as
National Highway. In isolation, the density of traffic for classification
as National Highway cannot be considered as this criteria may apply
only to a particular State and not to other States where such roads
pass through but may have less fraffic. For such roads, the States
are developing thcm as State Highways from their own resources,
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which are having more or less the same Stadnards and Specifica-
tions as of National Highways.

Regarding Agra-Jaipur Road, it is already existing as National
Highway No., 11 which starts from Agra and terminates at Bikaner
passing through Jaipur. As far as Delhi-Rohtak-Ludhiana Road is
concerned, it is mentioned that Ludhiana is connected to Rohtak
via Delhi by National Highways Nos. 1 and 10. The section
Ludhiana-Delhi forms a part of National Highway No. 1 (Delhi-
Amritsar Road) and Delhi-Rohtak falls on National Highway No. 10
(Delhi-Hissar-Fazilka|Pakistan Border). For providing a National
Highway link between Delhi and Bikaner, it may be mentioned that
these two places are also connected by National Highway Nos. 8 &
11. From Delhi to Jaipur, it is National Highway No. 3 and from
Jaipur to Bikaner, it is National Highway No. 11.

[Ministry of Shipping & Transport O.M. No. RW/NH.III/
Coord/131/83 dated the 22 June 1984]



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
REPLIE‘S OF GOVERNMENT ARE AWAITED

NIL.
NEw DELHI; CHINTAMANI PANIGRAHI,
July 29, 1985 . Chairman,
Sravana 7. 1907(s) Estimates Committee
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APPENDIX
(Vide Introduction to the Report)

Analysis of action taken by Government on the 59th Report of
Estimates Committee (Seventh Lok Sabha)

I. Total No. of recommendations. 26

II. Recommendations/observations that have been
accepted by Government,
Nos. 5 to 9, 10, 12, 13 to 17, 19 to 26.
Number 20
Percentage to total. 77

III. Recommendations|observations which the
Committee do no* desire to pursue in
view of Government’s replies:
No. 4, 18 : 2
Percentage to total 8

IV. Recommendations/observations in respect of which
replies of Government have not been accepted.
Nos. 1, 2, 3, 11 4
Percentage to total: 15

V. Reconimendations/observations in respect of which Final
replies of Government are still awaited:
Nos. NIL ’
Percentage to total —NIL
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LIST OF AUTHORISED AGENTSFOR THE SALE OF LOK SABHA
SECRETARIAT PUBLICATIONS— AS ON 8-5-1985

SL

No. Name of Agent

SL

No. Name of Agent

1. M/s. Crown Book Depot.,

=1

10.

. Modern Book House,

. The International Book Service,

. Subscribers Subscription

BIHAR

Upper Bazar, Ranchi,
Bihar.

GUJARAT

. The New Order Book Company, 12.

Ellis Bridge,
Ahmedabad-380006.
(T. No. 79065)

MADHYA PRADESH

Shiv Villas Palace,
Indore City.

13.

UTTAR PRADESH
1L

Law Publishers,
Sardar Patel Marg, P.B. No. 77,
Allahabad-U.P.

WEST BENGAL

Frs. Manimala,

Buys & Sells,

123, Bow Bazar Street,
Calcutta-12.

DELHI/NEW DELHI

Jain Book Agency,
Connaught Place,
New Delhi. (T. No. 351663)

14. J. M. Jain & Brother

MAHARASHTRA

. M/s. Sunderdas Gianchand,

601, Girgaum Road, 15.
Near Princess Street,

Bombay-400002.

Deccan Gymkhana,

Poona.4.

. The Current Book House,

Maruti Lane,
Raghunath Dadaji Street,

Bombay-400001. 18.

. M/s. Usha Book Depot,

Law Book Seller and Publishers’ 19
Agents Govt. Publications,
585, Chira Bazar, Khan House,
Bombay-400002.

.M & J Services. Publishers,

Representative Accounts

& Law Book Sellers,

Mohan Kunj, Ground Floor 68,
Jyotiba Fuele Road,
Nalgaum-Dadar,
Bombay-400014.

21.

22,
Services India

21, Raghunath Dadaji Street,
2nd Floor—Bombay-400001. 23

TAMILNADU

The Manager,

M, M. Subscription Agencies,
Ist Lay Out Sivananda ('clony,
Coimbatorc-641012.

16.

17.

20.

Mori Gate,

Delhi. (T. N. 225064)

Oxford Book & Stationery Co.,
Scindia House, Connaught Place,
New Delhi-110001.

Bookwell

4, Sant Nirankarj Colony,
Kingsway Camp, Delhi-110009.
M/s. Rajendra Book Agency,
IV-D/59, IV-D/60, Lajpat Nagar,
0Old Double Storey,

Delhi-110024.

M/s. Ashoka Book Agency,

BH 82, Poorvi Shalimar Bagh,
Delhi-110033.

. Venus Enterprises,

B-2/85, Phase-II,

Ashok Vihar, Delhi.
The Central News Agency,
23/90, Connaught Place,
New Delhi.

(T. N. 344448)

(T. No. 344478)

Amrit Book Company,
N.21, Connaught Circus,
New Delhi-110001.

(T. No. 40398)

M/s. Vijay Book Agency,
11-1-477, Mylargadda,
Secunderabad--500361.

. Books India Corporation,

Publishers,

Importers & Exporters,
L._27, Shastri Nagar,
Delhi-110052.

(T. No. 269631)

(T. No. 714465)



‘E. C. Ne. 1097‘

© 1985 By Lox SABHA SECRETARIAT

PurpLisuep UNDER RULE 382 oF THE RuULES or PROCEDURE AND CoNDUCT
or Business 1N Log Saema (SixTe EpITION) AND PRINTED BY THE
GENERAL MANAGER, GOVERNMENT OF INDIA PRESS,

Minto Roap, Ngw DELHL



	001
	003
	005
	007
	008
	009
	011
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	067
	068

